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Shri K, K, Basu: May we know the
minimum area of land that is usually
allotted to these agriculturists?

Shri A. P. Jain: The minimum, I
believe, is about six bighas in West
Bengal.

Shri K. K. Basu: I wanted to know
the land allotted outside Bengal—does
he mean six bighas in terms cf the
West Bengal measurement?

Shri A. P, Jain: The measurement
is the same all over India—a bigha is
about 5/8thg of an acre.

Shri K. K, Basu: It is not correct:
he dves not know.

Mr, Deputy-Speaker: Order, order.
If he does not know let him satisty
himself.

SCHEDULED AND NON-SCHEDULED BANKS

*1217. Shri C. R, Iyyunni: Will the
IVtIirtlister of Finanee be pleased to
state:

(a) the number of Scheduled and
non-Scheduled Banks, if any, that Fave
been reconstructed during the last flve
years;

(b) the percentage or the ratio of
dividends given to the liabilities to the
creditors paid by the Banks that went
intg liquidation during this period;
an

(c¢) the number of Banks in various
groups according to the categorisation
miad(; by the Industrial Tribunal State-
wise

The Deputy Minister of Finance
(Shri A, C. Guha): (a) The number
of banks working under schemes of
arrangement as an the 28th February
1953, was 6 scheduled banks and 23
non-scheduled banks, 29 in all,

(b) The information is being col-
lected and will be laid on the Table
of the House in due course,

(c) The Award of the All-India In-
dustrial Tribunal (Bank Disputes),
which contains the required informa-
tion, will be published shortly.

VISIT OF INTERNATIONAL MONETARY
FuND MISSION

*1218. Sardar A. S, Saigal: will
the Minister of Finance be pleased to
refer to the reply to starred question
No. 430 asked on the 2nd March, 1933
and state whether it iz proposed that
the International Monetary rund
Mission will visit important centres of
Industry and Commerce and meet
leading economists in India?
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The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): The International Monetary
Fund Mission has since left India.
During its stay here, the Members of
the Mission visited only Delhi, Bombay
and Calcutta amongst the Industrial
and Commercial Centres and met
some leading economists of the coun-
try.

DISCHARGED PERSONNEL OF STATBS FORCES

#1219, Shri N, Sreekantan Nair: Will
the Minister of Defence be pleasud to
state:

(a) whether the discharged vper-
sonnel of the States Forces have been
sanctioned their dues such as Pensions
etc.; and

(b) whether there have been com-
laints from the discharged officers of
l?[‘ravancore—Cochm State  Forces re-
garding the same?

The Deputy Minister of Defence
(Sardar Mafithia): (a) Dues have
been sanctioned in 38,638 cases out
of 41,859, The cases which remain
to be settled are those in which en-
tries in the basic service documents
need verification or thuse in which
clarification of the State ruleg and
regulations is necessary.

(b) Complaints have been received
only from two officers of Travancore-
Cochin State Forces.

Shri N. Sreekantan Nair: Am I to
understand that all the vother officers
in Travancore-Cochin State have been
given their due claims?

Sardar Majithla: Cowmplaints have
been received from only two officers;
gpparently the claims of others must

have been settled.

Shri N, Sreekantan Nair: In the
case of how many persons have the
claims been settled and how many
cases are yet to be settled now?

Sardar Majithia: As I have al-
ready mentioned out of 41,859 cases,
38,638 have been settled.

Shri N. Sreckantan Nair: Can you
give the break-up of these figures in
regard to Travancore-Cochin State?

Mr. Deputy-Speaker: Am I to give
the information? The hon. Member is
addressing me.

Shri M. R, Krishna: May 1 know
the number of ‘demobbed’ soldiers in
Hyderabad State who have yet t; re-
ceive their gratuity?

Sardar Majithfa: The actual
strength vn 1st April 1950 was 6.473;
the number selected is 356.
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Shri V. P, Nayar: Is it a fact that
over 1,500 men were discharged from
the ex-Travancore-Cochin State Forces
and is it also a fact that while these
soldiers were discharged from the
Indian army. their pensions were cal-
culated on the basis of the rates ap-
plicable to Travancore-Cochin forces?

Sardar Majithia: The position s
like this. Those persons who opted
out for service in the Indian army and
were not found suitable, in their cases
a special provision was made and
they got special rates of pension.
Those who were absorbed into the
Indian Army, naturally, will get pen-
sions as admissible to the Indian
other ranks. Those who were not
found fit. naturally get the pensions
as admissible to them according to
the State Forceg rules that were pre-
valent,

Shri V., P. Nayar: May I know
whether the suitability or otherwise
of these persons of the State forces
was considered only at the time of
computing the pensions or it was
considered at the time of integration?

Sardar Majithia: At the time of
integration.

Shri V. P, Nayar: Is it a faect that
they were not discharged immediately,
but were retained in the Indian army
and after some time they were dis-
charged with pension rights according
to the old rates?

Sardar Majithia: The position s
this, There were various considera-
tions. As I have already mentioned,
special considerations were given to
those persuns who opted out but were
not found fit. That reauired a consi-
derable amount of checking and re-
checking from State records, their
rolls and all that. That did entail a
certain amount of delay, but that
could not be helped.

Shri Nanadas: May I know, Sir,
whether any Army pension code is
being followed for this purpose?

The Minister of Defence Organisa-
tion (Shri Tyagi): According to the
" Army Pension codes in force in
various States. many of these so'diers
about whom mv friends are anxious
could get only 8 anna§ or 12 annas ss
pension. Therefore. in cases where
people had opted to join the Central
service. but were not found fit, they
were given concessional rateg than
the usual rates they would otherwise
get un the basig of these special rules.

Shri Punmoose: It is clear from the
hon. Minister’s reply that a pretty
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good number of cases are yet to be
decided and pensions granted. May I
know whether any arrangement Is
being made to give some interim al-
lowance, so that these people may not
be put to hardship?

Sardar Majithia: It is not possible.
It ig one of natural consequence. It
does take time. They are treated on
a par with other soldiers of the Indian
army,

Shri P, T. Ohacko: May I know
whether any alternative employment
was given to these personnel when
they were discharged from the State
forces at the time of integration?

Shri Majithia: Attempts were made.
You have got organisations which deal
with these cases and every possible
attempt is being made to find them
alternative employment.

Shri P. T. Chacko: How many of
these are employed like that?

Sardar Majithia: I have
the break-up figures.”

Shri V. P. Nayar: May I know the
percentage of ex-Travancore-Cochin
State Forces personnel who have very
brill.i’ant service to their credit over-
seas?

Sardar Majithia: That does not arise
out of this question.

Shri V. P, Nayar: You tell us they
were unfit.

Wt Qo qwe fEw: &
s ot ¥ o e # e e e
¥ o wY gy dvg qft o AR ¥
forg wgi vyt 9 yaew frar T & ?

ol My . g & e W Aifes
Fear st &t ag wrAR #1 swaed fear
argw wife Tw & fag et fege
W & @AY T ST RAT T |

Shri Nanadas: May I know whether
there is any proposal to revise the
present Pension Code?

Shri Tyagl: Yes, Sir. As I said
during the Budget Discussion, th
general Pension Code is under revi-
sion. ‘It is being examined. Govern-
ment will be in a position to announce
the result of that very soon.

Shri Pumnoose: Is it a fact, Sh".
that this discrimination of some people
being sent away, applies only to

not got
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Travancore-Cochin State Forces and
not to others?

SirSarda.r Majithia: This is not a fact,

TG TRAHTHY, FHAT
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The Deputy Minister of Natural
Resources and Scieatiic Research
(SBhri K. D, Malaviya): (a) 1021,

tid‘nnt,,) The matter is under considera-
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Asad): Yes, the
Government is considering a Bill of
just that kind.]

Shri Meghnad Sabha: What is the
annual grant for the purchase of
books for the National Library?

Shri K. D, Malaviya: I will require
notice,

Sukvay oF MiIN OF Ls3rrars

*1221. Shri M. L. Dwivedi: (a) Will
the Minister of Education be nleased
to state whether any survey has been
made in the country, of various men
of letters, authors and the like, in the
Rashtra Bhasha?

(b) Is it a fact that the work of
compilation of a suitable dictionary,
terminology and preparation of various
documents and papers of Government
in the Rashtra Bhasha, is being delay-
ed for lack of hands? :

(c) Is there any proposal or plan
under consideration to utilise the ser-
vices of such men?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. . Malaviya): (a) No, Sir.

(b) No, Sir. The work of the pre-
paration of dictionaries in Hindi of
Scientific Terrmps reluting to various
sciences has already been started un-
der the guidance and supervision of
the Board of Scientific Terminology
and its ten Expert Committees on Phy-
sics, Botany, Chemistry, Mathematics,
Social Sciences etc. The Hindi Sec-
tion under the Ministry of Education
is also helping the various Central
Government Departments in finding
suitable Hindi equivalents for such
technical or other terms as are refer-
red to that Section.





